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The Hon'ble Mrs. shyama pogra. Member {J)
The Hon'ble shri Mantreshwar Jha, Member (a)

Ganesh  gharma oo rpplicant

3y Advecate ghri sudama pandey

=-Versus=-

The ynion of India & others.. Respondents

By aévocate shri sg. singh
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Mcs. shyama pogra, Mafmberpige This R.A. has been

£iled By the a"pplic;nﬁt for modificatien of the orders 54
passed by this court in Q9.a. 42 of 19% decided éen |
3,401§98 to the effgct that since the applicant has not
Been @fdered to »e paiéi interest @n the delayed payment
of his retiral dues in spite of lthe‘ fact that the
sald prayer has been taken note of by the court ih the
salid order. Therefore, there is an error apparent on the
face of the rscord for _review ef the said order.

2, It is suﬁmitted by the learned ceunsel fer the
respondents that the said m:ayer of the applicant cannet
ke saié teo be an exrar en the face of the record . as mo
Findimg: so~far:hds éen - given by the court that
there was any delay in peyment ®f these retiral dues.
However , bath the ceunsel have failed to apprise of the
fact as to® when these retiral dues have been paid to the

applicant.

W 3, we have heard learned counsel for the parties and °
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carefully gone threugh the record.

4. ‘ After perusal of the erder under review, it is
feuné that none has put appearsnce on wehalf of the
respondents and an ex parte order has seen passed to
consiéer the prayer of the applicant for payment of
outstaniing retiral benefits such as pensien, P.F., leave
encashment, commuted value of pension.cratuity,etc. and
determine  the admissikle ameunt within a peried of twe
menths in @ccerdance with law, on receipt of this erder.

1t appears from the eérder that since nokody has sut appearance
on behalf of the respéndents, therefore, ceurt has not given
any finding with regard to payment of interest on delayed
payment of these retiral ¢ues which were due with effect
from 31st May.1991.

5 Hemeéver, this cannet ke sgid to be an efror apparent
on the face of the record to medify or review the ér@er
under challemge. But in the interest ©f justice, libkerty is
hereby given to the applicant to make a detailed
representation to the respondents for redressal of his

gr ievance for payment of interest @n_delayed payment
of fetiral dues - in accerdance with law. @n receipt of

such representation, the concerned respondents aie heresy
difected to pass appropriate reasoned and speaking order

in accerdance with law after giving an. opportunity of
weing heard to the applicant while péssing such order within
a period of three months.

6o with this, this R.A. stands disposed of acoordingly

with no or as to costse.
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